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counsel for the applicafxts in the M\
(official responients in the OA)

Mr. V.S.Gurjar,
This is a Misc. Applicaticn seeking éxtensior: of
time of four months for implementing the Tribunal's

3

order dated 13-1-1997,

Iscue nntice of this Misc. Application to the

arplicant in the OA returnable on 29-9-.1997.
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(Rat an P_rakash)
Jdicial Member Administrative Member

29-9~1997
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Mr. V.5.0urjar, counsel for the applicantz in the Ma
(official respondents in the OA)

This is a Misc.Application filed by the official respondents
in €A No0.231/93 praying for 4 months' time for implementing the

orider of the Tribvunal passed in the afor s id QA on 13=1-~1997,

Not ice of this MA Was issued to the appli.'-:ant in the OA but no

revly has been filsd. The MA was £ilzd on 1= -8-1937. In the

circumstances, after hzaring the lwarmi ,:wunscl for the oE£ficial

resronlent2 in the O4 i.r-;.. applicants :in the MA, we grant further

2 months' time to theosfficial responlents dn the A4 to implement

the Tribunal's order dated 13=«1«1%97, In other woris, the order

of the Tribunal shall be complied with by, lst Decermbsr, 1997.

The MA stanls dispossd of accordinily.
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b (3opal Krishna)

(OOP sharma
Vice Chairman
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